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ORDER 

  
  This is an Application filed by the Board seeking for clarification of our 

Judgment dated 05.02.2014.   We have heard the learned counsel for both the 

parties. We feel that no clarification is needed in view of our specific direction to 

the State Commission to adjudicate and decide the dispute by itself or to refer 

the matter to the Arbitration.  We are not giving any opinion with reference to the 

course to be adopted by the State Commission for resolving the dispute.  

As mandated under Sec. 86 (1) (f) of the Act, It is for the Commission to 

decide as to whether the dispute is to be adjudicated by itself or to be referred to 

arbitration as per sec. 86 (1) (f) of the Act.  It is represented that already the 



Appellant filed the Application before the State Commission as per the directions 

given by this Tribunal.   

 Hence, it is open to the Respondent to file the reply to enable the 

Commission to decide this aspect.  

 With these observations, the Application is disposed of.   

 
 
   (Rakesh Nath)            (Justice M. Karpaga Vinayagam) 
Technical Member            Chairperson  
Ts/js 


